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Shri Karmarkar: I should like to have
notice of that question. But this is a
preiiminary to about 600 centres being
-opened during the course of the new
two years. The real scheme is to come
into force during 1952-53. Gradually
we are developing 600 centres and the
idea is to have about six breeding bulls
for_ about 500 cows concentrated in

one particular arez.

I can assure my hon. frieand that the
work that has been done has been wel-
comed-
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TELEPHONE CONNECTION FOR SAHANSA
*2125. Shri L. N. Mishra: Will the

“Minister of Communieations be pleas-
-ed to state:

(a) whether there is a proposal to
provide. telephonic. connection to
:Saharsa, a sub-district headquarters
~.of Bihar; and

(b) if so, at what stage the said pro-
posal is at present?

The Deputy Minister of Communi-
-g_ttlons (Shri-Raj Bahadur): (a) Yes,
‘Sir.

(b) The propcsals is under considera-
tion.

Shri L. N. Mishra: May I know by
what time it is expected to provxde the
telephone connection?

Shri Raj Bahadur: We have made a
buZget provision in the current. year,
but the thing depends upnn some pri-
vate party cor the Bihar Covernment
furnishing a guarantee.

Shri L. N, Miskra: May I know the
new places ‘hat ave ‘o be provided with
telephonic conne.ticns in Bihar #nd
1he dates by which 'hey are expected
1o be provided?

Shri Raj Pahadur: Tt is not possible
o say at the moment. .
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CeNTRAL GOVERNMEN? EMPLOYEES

ORGANISATIONS

#2126. Shri H. N. Mukeriee: Will
the Minister of Home Affairs be pleas-
ed to state whether organisations of
Central Government employees are
precluded from -holding meetings of
their own for representing their griev-
ances to Members of Parliament?

The Minister of Home Affairs and
States (Dr. Katju): The established
practice and instructions on the subject
require that any representation of the
grievances of Government servants,
whether made individually or collec-
tively, orally or in writing, should be
submitted cnly through the recongnised
official channels. The adoption of any
other means or intermediaries is re-
garded as objectionable on the ground
that it is prejudicial to the maintenance
of discipline and the proper direct re-
lationship between the Government
and its employeés.

Shri H. N. Mukerjee: Is it the desire
of Government that such meetings held
by government employees to represent
their grievances to Members of Parlia-
ment of different parties should be
penalised?

Dr. Katju: There is no question of
penalisation. If meetings are held
merely with the object of acuqainting
the Members of Parliamnent in re-
gard to ccuditions prevailing in any
particular service, there is no harm.
But I imag.ire that the Houss wiil agree
with me that i. will be delri.nental to
discipline if any approack is made to
Members of the Legislature with the
object of trying to bring pressure upon
the Government or any Minister of
the Government for any purpose
whaisoever. .

Shri H. N. *Mukerjee: Is Government
awars that on the lst of May, 1952,
the Commissioner of income-tax, West
Benga! threatened the Bengal Income-
tax Association, which is a recognized
Associatior of Income-tux employees in
West Beagal, that aciion would be taken
against them by the Board of Revenue
for’ precenting their gnevax-(_es in an
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-open meeting where they felicitated
Members of Parliament belonging to
«different parties?

Dr. Katju: This is a matter dealing
‘with the Minjstry cf Finance. But so
far as I know, it was not a very harm-
less mezting as is drpicted by my hon.
friend opposite. Much objectionable
matter wae disseminated and many
obiertionable speeches were delivered.
“Therefore it may be that the Commis-
sioner of Income-tax may have taken
‘the actibn which he might have thought
fit. If members of any particular Em-
ployees’ Union resort (o such practices
which are -contrary to discipline and
contrary to rules, of course their re-
«cognition is lizble to be withdrawn.

Dr. N. B. Khare rose—

Mr. Speaker: Let the hon. Member
“finish his questions.

Shri H. N. Mukerjee: Is Government
aware that on ‘he day when the meeting
in question was held. except for one Op-

position M.P. at least haif a dozen
Congress M.P.’s were present, and is
‘Goveinraent alsc aware......

Mr. Speaker: Order, order. Now we
are going into details

Shri H. N. Mukerjee: 1 will put
another question. Is Government also
aware that on the same day as the
©Commissioner of Income-tax wrote a
letter threat:ning action by the Board
of Revenue. the Assistant Secretary of
the Association was discharged in
spite of seven years’ service, without
any reason being assigned for the dis-
charge?

Dr. Katju: I require notice.

Shri II. N. Makerjee: Arising out of
‘the answer given to this wuestion that
the Government want to encourage re-
<«ogaized c‘naf‘.aml§ for the: ventiation
of grievances, I just want to know if
the Government are aware of cases in
‘which genuine and representative As-
sociations of employees under some of
the Ministrie; have been danied re-
cognition -in $pite of their. efforts for
‘mor2 than two years and that the orga-
amizers of such Unions have been arbi-
"trarzly victimized under the very nose
and with the knowledge of the Minister
«<cncerned. :

.. Br, Kalju: I have no such knowledge
and I wsuld be very much sorry to find
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that anything of what my hon. friend
has said ;isvcorrect. .

Shri Gadgil; May I ask the hon.
Minister whether he is aware of the
fact that .the President of the Union
of scientific Assistants of Ordnance
factory in Kirkee has been suspended
because in his capacity as President of
the Union he wrote me a letter?

Dr. Katju: I have no knowledge.
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The Hinister of Health (Rajkumari
Amrit Kaur): (a) The figures relating
to the number of deaths due to malaria
dulring the last year are not yet avail- .
able.

(b) and (c). A statement is placed

.on the Table of the House. [See Ap-

pendix X, annexure No. 22.]

Shii V. F. Nayar: Has the World
Healih Orgaaisition rendered any as-
sistance to us in the therapeutic use aof
malarial parasiic in psychiatry _or

-treatment of mental diseases?

. Rajkumari Amrit Kaur: As far as

‘thal guestion is concerned 1 have no

information. But as far W.H.O. help
in the miatter of .eliminating malaria
from India is concerned, the hon. Mems

.ber will find a.dstailed account in the

statement I have laid on the Table of
the House and see that we have eli~
xlnig_ated _x;]\al:\}fia hfrom some -parts in
ndia- wit ¢ help of W.H.O.:
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